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CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BEMCH, NEW DELHI

Of ND. 1785/2000
M NO. 1657 /2000
Moy WO. 271/2001

New Delhil, this the 29th day of Octobesr, 2001
MHON"BLE SH. SHARKER ReJU. MEMBER ()
In the matter of:

Dinesh Chand.

3/0 Sh. Babu Lal,

R/o House Ma.,lsl

Sanjav Magar,

Hear Pandav WNagar,

Maarult Cantt. .,

MEERUT. ... v foplicant.

(By Advocate: Sh. S.K.Gupta)r
W

Sraus

1. Union of India.
Through Secretary,
Ministery of Defence,
South Block,

NEW DELHI..

Z. Deputy Director General of
Military Farm (@ME Branchi,
Army Hsadguarters,

mest Bloock-I11.

R.K. Puram,

MEW DELHI-G6..

Z. Officer Inchargs,

Military Farm,

Mawana Road,

Meeirut Cantt. .

MEERUT .. . Respondents.
(By Advocate: sh. Madhav Panikar)

0. R.D.E R_(ORALJ.
By Sh. Shankear Raju, Fember (1)

Meard counsel for both the parties.

Z. The 084 1is disposad of at the admission stage itself.

applicant  has  assalled an  oral order of discharge dated

e

Z2.8.19%97 and has sought temporary status and regularisation on
the basis that he had worked and conmpleted 240 davs in  the
vears 1993, 1794 and 199% and as such as per the Schems of

ODOPT  dated 10.2.1%9%, he is entitled for further relief. The
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applicant further states that in view of decision of the aps

Court In Sariu K. FPrazsad, the scheme of DOPT  has  bean
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observed to  be an ongoing scheme,. Learned counssl  for the

applicant in his rejoinder on record produced certain official

&

t  ism acknowledged that the applicant had
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documEsEnts where

[¢4]

worked for 240 days.  In this view of the matter 1t 1

7

contendsd  that the respondents be directed to consider hi
claim Tor temporary status and regularisation.

3., On  th=  othar  hand Sh. Madhay Panikar, counsel Tor
responagents  stated that the documents as  produced bw  the

apploiant are to be verified by them Lo ascertain whether he

had worked or not. It is also stated that no Jjunior or
outsider to the applicant has been engaged during March/april,
2000 and 1t is contendsda that no representation has., however,

baen received in their of fice by the respondents.

4. Having regard to the contention of the parties and faoct
that applicant has placed on recora certain  documents  to
indicate that he has worked For 240 days for  according  him
temporary status, Respondents are directed to werify tha olaim

found that the
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af  the applicant and in the event if it
applicant has worked for 240 days, he be accordsd temporary
status In accofdanc& with DOPT Schems of 10.9.93. In the
gvent  If the applicant has not completed requisite 240 davs
work, he may be considered for engagement in  preference to
Juniors and outsiders. The direction shall be complisd by the
respondents  within a period of two months from the date of .

recaipt of a copy of this ordear.
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[ SHAMNKER RaJU
Fembar (J)




